
C«ntcal Administrativa Tribunal
Principal Banchs Naw Salhi

O.A. No. 1735/94 \

Nau Oalhi thia tha 28th Day of Septaabar* 1994

Hon'bla Shri J.P. Sharaa, naabsr (3)

Hon*bla Shri B.K. Sinfh, Naabar (A)

Shri Roop Lai Sharaa»
S/o Lata Shri Lirdhari Lal»
Raaidant of 944 - Sactor 7,
Puohp Vihar, New Oalhi-1lO 017. ... Applicant

(By Advocata: Shri T.C. Affarual)

1* Oiroctor Ganaral • BR (CG 2)
Kathaara Houaa,
OHQ Poat Offica,
Nau Dalhi-110 Oil.

2. QIC ^GRCF* Racords,
Oifhi Caapi
Puna-15.

3. Controllar of Accounts»
Rinistry of Powar* Sawa Bhavan^
R.K. Puraa,
Nau Oalhi.

(By Advocata: Shri^*.^. 3o^oph)

Q R Q E H (Oral)

Tha applicant ia affriavad by tha pMlinf

order datod 10.8.1994 iaauod by tho Raoord Qffioa,

GREF, Oifhi Caiip, Puna« poatinf tha applicant to

1579 Pnr Coy (P) Baacon (Oaono Tauai). ShriJ^»*».

loaaph on notice appaarad on bahalf of tha roopPhdONial

and atataa that tho oat tar doaa not lia uithin tho

Jttriadietion of tha Cantral Adoiniatrativo Tribunal

by virtue of Soction 2 of tha Adoiniatrativo Tribunal

Act, 1985. GREF ia a Unit of Aroad Foroao of India.

Tha aattar of CHEF haa baon conaidarad in tlo oaoo

of R. tfiavan va. Union of India, AlR 1983 SC P fl^.
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Th« Nen*bl« Supr«m Coubt has considsrad tha

•attar. Tha Full Bsnoh of tha Caftral Adainiatrativs

Tribunal has also conaiderad tha aattar in tha sasa sf

Kunjukrishan Pillay Vs* Union of India raportad 4a

1986(3) atJ CAT P, 145. Tha aattarof A.R. Padaaaabha

Sharaa 8a. Union of India and otia ra Full Baneh daciaion

Vol. II daeidad by Banfalora Banch in OA No. 1111/89 on

7.1.1991

Tha applicant's counaal could not ahow any law on

tha point that tha CAT haa jurisdiction in tha aattar.

Tha Principal Banch haa also tha occasion to nawal iHi

this aattar in OA No.2661/93 on Parkaah Vs. Oiraoiar

Ganaral Border Roads docidad en 22.4.1994 held that tha

Tribunal has no jurladiction. In that caaa tha other

caaaa baa also bean atatad by tha Tribunal A.P. Sinfh

Vs. Union of India raportad in 1991(l) Sl3 CAT p.137 ebi

Kunjukriahan Pillay Vs. Union of India raportad in

1986(3) SL3 CAT P 145.

In view of tha abova it is hald that tha

Tribunal haa no jurisdiction in the aattar. Tha O.A.,

tharafbra, is not aaintainabla bafora tha C.A.T., and

tha applicant is fraa to withdraw tha applicatipn t«

aasail his friavancaa bafora tha Canpatant Court.

O.A. is diar^ad of aacordlnBly.

(O.P. Shar
nanbarro

Sinah)
na«bar(Aj

•hittal*




